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CO RAM 
HON'BLE MR. R.C. iUSRA, MEMBER (ADMN) 

Sri Nimai Charan Das, 
aged about 36 years, 
Sb: Sri Jalandhar Das, 
GDS MD-CWThMC, 
At/Po.-Kulei B.O.. 
Vi a-Gangadharpur, 
Di st-Khurda, Od sha 

(i\dioaies: 1\i/.- P(. Padhi, J. /hra 
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1! ' ç)fl S  lrid ia kep!esentd through 

I T'Fe Secretav (Iiimn-. Dire:tc: Ginei'a of PoLL. 
LPak t avvan, Sansa Mari., 
Nw De!hiI 10 116. 

Chief Postnister Genera], 
Odsha Cirele,Bhubaneswar, 
Dt- Khurd-7 

Senoi' Supt. of Post Olfices. 
Purl Div ision. 
At/Po/Dist.Puri-752O31 

nspector of Post Offices, 
Balugaon Su1>Division 
At/Po,-BaIuiaon, [)istKhurda. 

P. 	oident 
(Advecate: iI/s. P RJ Dash) 
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N.C.  Das -v COt 

QRfji 
R.C.  

Heard Mr. P.K. Padhi, Ld. Counsel appearing for the applicant 

and Mr. P.R.J. Dash, Ld. Addi, CGSC appearing for the Respondents and 

1)crused the materials placea on record. 

Mr. Padhi brought to my notice that the applicant while 

working as Gi)S MDcuim-MC, Kuei B.O. in account with Gangadharpur 

S.O. of Puri Postal Division is aggrieved with the order of recovery from 

TRCA of the applicant during the year 201 1-1i2. He made a representation 

to the authorities vvhich was considered and his TRCA was restored but the 

recovered amount of Rs. 7,603'- was not refunded to him. Due to 

recovery, the D.A and iacrene'a was not added for which, the applicant s 

etting less T'RCA o Rs77.'- ii c:h month horn January 2013. He further 

sihnffi1cd tha. he has made reoresentation to Respondent No.3 on 

0303.2014 in which he has brought to the notice of the concerned 

authorities that recovered 2mount of Rs, 17 ,603/ may he refunded to him 

and the DA. and increment should he added to the TRCA. Till date the 

admissibie relief has not been given by the eoncerned authorities to the 

olicant, 

After hearing Ld. Counsel appearing for both sides I 

Q 
cons;der4w it ik. appropriate to give a direction to Respondent No.3 to 

dispose of the representation of the applicant with a reasoned and speaking 

order within a period of four weeks ftom the date of receipt of copy of this 

order and also refund the amount if found admissible in the case of the 

aiicant. 

With this observation and direction this O.A. stands disposed 

of an the stage of admission. 
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5. As agreed to by 1d. Counsel appearing for both the sides 

COI)Y of this order along with copy of this O.A. be sent to Respondent No.3 

for compliance for which Mr. P.K. Padhi, Ld. Counsel appearing for the 

applicant undertikes to deposit the postal requites by 15t July, 2014. 

(R.C. MISRA) 
ADM. MEMBER 


